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NAME OF THE PARTIES: Laxmi Trading Company 
       V/s  
     Prakash Corrugated Pune Private Limited 
 

SECTION 9 OF THE INSOLVENCY AND BANKRUPTCY CODE, 2016 
________________________________________________________________________________ 

ORDER 

 
The Court is convened through Video Conference. 

 

1. Mr. Pravin Mahajan, Ld. Authorised Representative for the Petitioner 

present. Mr. Aniket Malu, Ld. Counsel for the Corporate Debtor present.  

2. Counsel for the Corporate Debtor submits that he paid an amount of 

Rs. 5.00 lac to the Petitioner yesterday evening. The Petitioner confirms 

that he has received an amount of Rs.5.00 Lac, and now the balance 

amount of Rs. 16.89 lac inclusive of interest is due and payable out of 

the total claim of Rs. 52.45 Lac an odd amount.  

3. This Bench directs the Corporate Debtor to complete the principal 

payment of Rs. 15.00 lac within four weeks i.e. by 21.03.2021.  

4. Ld. Authorised Representative for the Petitioner agreed, if the entire 

principal amount is made before 21.03.2021, the interest may be 

waived of.  



5. List this matter on 22.03.2021 for reporting compliance. It is made clear 

that the Corporate Debtor fails to pay the entire amount on or before 

21.03.2021, the matter will be proceeded on merits. 

 

 
             Sd/-              Sd/- 
RAJESH SHARMA       SUCHITRA KANUPARTHI 

Member (Technical)      Member (Judicial) 
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